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. It is, therefore, sesn from the aforesaid facts an

circumstances of the case that the respondenits themselves

Court. For this purposs Shri Amit Rathi, learned proxy
counsel s8s&Ks and is allowed one month for passing order

g circumstances of the cass, respondents havs to
eview the impugned order dated 22.5.1998 reverting the
appiicant from the post of Head Constabls to Constable
taking 1into account the provisions of 1aw71nc1ud1ng the
_ ‘ ‘ $haze [ R=
atoresaid pronouncemsnts and in part1cu1aQ_the Hon’ble
Suprems Court. They shall also have to consider the

facts raised by the applicant in the present CA and the

6. In view of what has been stated above, OA is disposed

of with the following directions:

(1) The 1impugned order dated 22.5.1998 is quashed
and set asids;

(i1} Respondents are directed to consider applicant’s
case in ths O0A taking 1into account ths
provisions of law and relevant Jjudgaments
referred to above and pass a reasonsd, detailed
and speaking order. This shall be done within
one 'month from the date of receipt of a copy of
this order;

(1i11) In <cass the respondents pass any adverse order
agains the applicant having regard to ths
sarlier order dated_{_vzr 5,2001, the same shall
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